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‘ Commercial Complex(BDA),
Indiranagar,
' Bangalore~ 560 038.

| Dateds & ~2- &)

CONTEMPT OF COURT APPLICATION NO 38 /87 ()
IN APPLICATION NO. 1005/86(T) I
W, P.No, : *
|

APPLICANT Us RESPONDENTS.
St . | .
Shri R, Madaiah . < The Asst. Personnel Officer, Southern Railway,
To Mysore & 4 Ors

|
1. shri R. Madeish 7. Shri.A.N. Venaogopal

No. 1848, 7th Crose \ Advocate
Ashokapuram No, 12, II Flocr,S.5.B. Hutt Bldg.,
Mysore : Tank Bund Road

Bangzlere = 560 009

2, The Assistant Personnsl Officer \
. Southern Railway Workshop
Ashokapuram
Mysore

3. The Works Manager
Southern Reilwey Workshop '
Ashokapuram
Mysore |

/ .

4. The Deputy Chief Personnel Officer | T
Personnel Branch :
Southern Railway _ ‘
Madras - 3J .

5. The Asst. Personnel Officer
Central Personnel Branch -
Southern Railway
Madras = 3

6. The General Hanagér |
Southern Rallway |
Park Town, Madras - 3

Subjects SENDING COPIES OF DHDER PASSED BY THE BENCH

Please find enclosed hﬁremlth the cooy of URDER
ontempt of Court
XPRPDRDNOORDBR passed by tHis Tribunal in the abave aaujﬁnmﬂlcatlon

|
on 1-12-87 .

\§&JJl}f%“1D\4e (,

o ' : | ZEPUTY REGISTRAR
Encls as_above, . (JUDICIAL) .
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1 BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
f BANGALORE BENCH, BANGALORE

DATED THIS THE | FIRST DAY OF DECEMBER 1987

Present 3 Hon'ble JustiLa Shri K.S5, Puttaswamy . ee Vice-Chairman

Hon'ble Shri E. Srinivasan ee Member (A)

|
CONTEMPT_OF COURT APPLICATICN NC,38/87
=

R. Madaiah, I
NO.1848, 7th Cross,
Ashokapuram, Myscore | «s+ Complainant

v. |

The Asst., Personnel Ufficar,
Mysore Southern Railway Workshop,
Ashokapuram, Mysore, |

The Works Manager, ‘

Mycore Southern Hailuaylworkshép,
Ashokapuram, Mysore,

The Deputy Chief ParsonAeI Officer,
Personnel Branch, |
Southern Railway, Madras-3.

The Asst, Personnel foﬂcar,
Central Personnel Branch,
Southern Railway, Madras-3,

\
The General Manager,

Southern Rzilway, Hadraer. .o Contemners

(Shri A.H, Vanugfpal . Advocate)

This petition cams before the Tribunal today for hsaring.

Hon'ble Vice-Chairman made the followings:

y D|R DER

\
Case celled, Petitioner and his learned counsel are absent.,

Contemners by Shri A.N,Venugopal.

In this petition made under Section 17 of the Administrative
Tribunals Act, 1985 and the Contempt of CourtsAct, 1971 (the Act)
the petitioner has meved| this Tribunal to punish the Contemners
for wilful disobedience of the order made by this Tribunal on

20,3.1987 in Application| No.1005/86(F).

In the order made oﬁ 20,3,1987 this Tribunal quashed orders
|




|
-2 -
passed by the Disciplinary Authority and Appellete Authority
imposing the punishment of removal from service on the appli- .

cant, wh'ich nccessarily meant that the Contemners were

bound to reinstzate him to service. In p ursuance of the said
order of the Tribunal, which has been affirmed by the Supreme
Court on 16-11-1987, the Contemners had with utmost expedition
that is on 21=11-1987 had directed the reinstatement of the
applicant to service. From this it follows that the order

of this Tribunal stands complied. If the order of this
Tribunal has been comnlied, then the question of our further
procesdings against the2 contemnersdoes no longer arise and -
these contempt of Court proceedings are liable to be dropped.
We, therefore, drop these contempt of Court proceedings.But,

in the circumstances of the case, we direct the parties to

bear their own costs, ] ~ r - ’\Qy)?1yc>(.
Sd | - Sal- 4
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. SUPR'ME COURT Or IYDIA
: NEW DELHI

Dated aﬁ s mevebaey, [987

The Additional Registrar,
Supreme Court of India,

From:

To -
w (g\?(\) Q,V. ﬂc\h‘\\\u\g\'\ﬁ(ll\\"-"w\bu\\q‘(
%’r“‘*‘jl‘;(i“\v‘d !%QHC ) 6(&\!:7( { e

PETITION FOR SPECIAL LELVE TO APPEAL(CIVIL) NO. CLﬁc Vi cf //3]

. (Petition under Article 136/ of the Constitution of
India for Special Leave to Appeal to the Suprcme Court
from the Judgment and Order dated &b 3 l (87 ,
of the Rumh commwror _(gulNal Admivg\selinveg Tyibtival-
avgaloc v P\l‘ﬁh‘w- Me.  |ood ©d |98¢0)

TkL Gp &Y“S‘ \“lct\'@qxv Qe h‘“{‘ﬂ ...Petitioner
R'a"l\pf‘»‘-‘}"b Qk A VEe |

R x mQCLQ‘A G‘L’L\ ?\ A AVC | eessRE spor.ldent,{

Sir,
I am to inform you that the patition above-mentioned

for Special Leave to Appzal| to this Court was filed on

bechalf of the petitioner abov:e—n'amed from the judgment

and Order of the High Court noted cbove 2nd that the

th
same was/weowe dismissed by this Court on the [6

day of NovewheY, \qﬁ] .
Yours faithfully,
o AN

for ADDITIONAL RECGISTRAR

bor&/l4- 1De Bv/iVA*



¢ D.NO. 10'088 187j g .

SUPRME COURT OU S LTE
NE¥ DRIHI "

oreca_QETE Moverhel (7.

The Additional Registrar,
supreme Court of India,

" | eppaseal
TheARegistrar, (0‘“\,3, f”\.i &‘;\\T\:\\‘L‘\sh*ﬂ,k\ Vi h\\%&\:\a ’

g augates, Goveln, Bewgslec

< ITTON FOR SPECIAL LEZVE TO APPEAL(CIVIL) NO. SQoe O[T

(Petition under Article 136 of the Constitution of

Tndia for Special Leave to appcal to the Suprcme Court

from the Judgment znd Order dated \Ci' - i . ,
of the Hishmssuri—es B (o A\ved  MwAwg el uc T btivek
Do ales o0 nbﬁ’ﬁ o buv. 1€ <7 13O

7
" K 6‘1‘2'(“1'\“‘\ ...s.Petitioner
Vs

“lhe %"}(.C\U" . Deye el tigsl ul\"d@h"ff‘r.Respoﬁdean
Sir, My ‘
1 am to inform you that the petition above-mentioned
for Special Leave to App=2al to this court was filed on
bchalf of the petitioner above-named from the judgment
and Crder of the High Court noted cbhbove 2nd that the

I
same was/weee dismisscd by this court on the 1&1 !

day of o Wuahoy, H&:’Zﬂ .

Yourg faithfully, .
/ST

for i DDITIONAL RGG ISTRAR

e
it

bor&/lé. 10. 87/1’\]1‘5*
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| NEW DELHI
"
- | Dated _ahl b Hﬁ\‘*"‘\'ﬁ"} ' (“57
From: \
The Additional Registrar,
Supreme Court of India,
To

W (e ak ﬂrl\n\\xng\“ﬁ lm“Tm\)u\aL
L/ e}&\\tjﬂf{y,@ f%ﬂn(.) Bﬂkjr- (e

PETITION FOR SPECIAL LEVE To APPEAL (CIVIL) NO. Q "»C ‘/’ //5’7

(Petition under Article 136 of the Constitution of
India for Speccial Leave to ‘hopeal to the Suprcme Court
from the Judgment and Ordbr dated e f) | (‘57
of the Rygh czmmw—ot (gr|Yelk Admiugisclive T buiwal -
Bavgalo v ~ARR W {oc 19560
The me@ Y“S’ \*lﬁ’k\’\‘K‘a Ly, SC‘((‘*N'?...Petltlonbr
Rﬂ‘}\kﬂLAS q A Vse \

R_ mqola] (-'r_j'\ ,\ A \‘;\, ‘ | vessRE spor;dent,/j

Sir,

|
I am to inform you that the pztition above-mentioned
\

for Special Leave to Appceal to this Court was filed on

bechalf of the petitioner above-named from the judgment

|
and Order of the High Court r‘loted cbove 2nd that the

. Th
- same was/we®e dismisszd by this Court on the [6

day of _ M wihe Y, \qu

| Yours faithfully,

| \{\'\ BUYE
fqr ZDDITIONAL REGISTRAR

) | B G_TS . g
‘g\\\” " |

bora/14.10.87/iva* |



